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SHRI PRANAB MUKHERIJEE: Sir, the
presumption of the hon. Member is not
correct. We are having a leading position in
tea exports. In one particular year our exports
did not reach the target, but it is because of
certain other reasons. It was because of certain
domestic factors. For instance, one of the
items was export duty. In regard to
nationalisation, Sir, the Tandon Committee
has not made recommendations because
basically— and the hon. Member is aware that
it was instituted during their time»—they were
not to look into the question of nationalisation

but to suggest various aspects of promoting
exports.

SHRI BHUPESH GUPTA (West Bengal):
But you can look into it now.

SHRI PRANAB MUKHERJEE: That is a
different issue. I am just now mentioning
about the recommendations of the Tandon
Committee. They have

X
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Treatment and other

Privileges) Amdt. Rules, 1980 I- made certain
recommendations about better marketability so
that through that process small growers get their
due share and make themselves economically
viable. All such recommendations of the
Committee have been accepted.

SHRI BHUPESH GUPTA: Foreignl tea,
to begin with, should be nationalised.

RE MOTIONS FOR ELECTION TO THE
CARDAMOM BOARD AND RUBBER
BOARD.

THE MINISTER OF COMMERCE AND
STEEL AND MINES (SHRI PRANAB
MUKHERJEE): Sir, in regard t, the Motion I
would like to tell you and the House that we are
not going to move the Motion for election. We
can do it in the next session and that is why I am
not moving this Motion.

MR. DEPUTY CHAIRMAN: Is it for both the
Motions?

SHRI PRANAB MUKHERIJEE: Yes, Sir.
Both for the Rubber Board and the Cardamom
Board.

SHRI BHUPESH GUPTA (West Bengal):
Sir, before we take up other business....

STATUTORY RESOLUTION

Draft Ministers' (Allowances, Medical
treatment and other Privileges Amendment
Rules, 1980.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
YOGENDRA MAKWANA): Sir, I beg to
move the following Resolution:—

"This House approves the draft Ministers'
(Allowances, Medical Treatment and other
Privileges) Amendment Rules, 1980 framed
under sub-section (1) of section 11 of the
Salaries and Allowances of Ministers Act,
1952 (58 of 1952) and laid on the Table of
the Rajya Sabha on 19-6-1980."

SHRI BHUPESH GUPTA (West Bengal):
Tell us something about it.

SHRI YOGENDRA MAKWANA: Sir, this
is a very simple and formal Reso-
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lution. I have brought this Revolution just to
remove the anomaly created by the Third Pay
Commission.

Sir, Ministers' salaries and allowances are
governed by the Ministers' Salaries and
Allowances Act of 1952 and rules made
thereunder. According to rule 9(2)  which
reads like this....

SHRI BHUPESH GUPTA: Just read it.

SHRI YOGENDRA MAKWANA: I quote
rule 9(2):—

's...and the travelling expenses and the
allowance of incidentals for the time being
admissible to a Central Government servant
of the first grade on a journey on tour
subject to the furnishing of details of the
actual travelling expenses..."

Now, under this rule 9(2) the incidental
charges on a journey by a Minister are linked
with that of a grade one officer of the Central
Government. The Third Pay Commission
removed the incidental charges on tour by
class one and other officers of the Central
Government. Now because the words
"incidental charges" are removed and
replaced by the words "daily allowance" an
anomaly is created as to whether a Minister
is admissible to draw the incidental charges
or the daily allowance. Now Sir, because of
this confusion, some Ministers draw the
incidental charges while others draw the
daily allowance. Just to remove this anomaly
and to remove difficulties, I have brought
this Resolution in terms of section 11 of the
Act, the Ministers' Salaries and Allowances
Act which reads:

"11(2) Every rule made under this Act
after the commencement of the Salaries and
Allowances of the Ministers (Amendment)
Act, 1977 shall be laid before each House
of Parliament and no such rule shall come
into force until it has been approved,
whether with or without modification, by
each House of Parliament and published by
the Cen-
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tral Government in the
Gazette."

official

So under rule 11(2), these rules are to be
approved by both the Houses of Parliament
and it should be published in the official
Gazette. Now, Sir, the Lok Sabha has adopted
this Resolution on the 5th of August, 1980
without any modification. I have brought this
Resolution before this House for adopting it.
There is no financial commitment. As I have
calculated in respect of some of the journeys
undertaken by the Ministers—and if the hon.
Members of the august House want to know,
if they are interested, I will give these
examples—the Ministers will be getting less
than what they were getting previously by
way of incidental charges. I have calculated it
in respect of some journeys. Take the case of
the journey from Delhi to Madras. The
distance is 2,192 kms. and the time taken for
this journey is 2 days and 40 minutes. Now,
Sir, according to....

SHRI BHUPESH GUPTA: Provided the
train runs on time.

SHRI YOGENDRA MAKWANA: The
incidental charges admissible to the-Grade I
officers work out to Rs. 76.65. And the same is
payable to the Ministers. Now, if they are
entitled to draw the daily allowance, it will
come out to Rs. 60 at the rate of Rs. 30 per
day, because it is a two-day journey. So there
will be a loss of Rs. 16.65 to Minister. It will
be less by that amount. Then the distance for
the journey between Delhi and Bombay is
1,388 kms. and the time taken for it is 24
hours, ie. one day. If we calculate the
incidental charges at the rate of 35 paise, it
will come to Rs. 48.65 whereas the D.A.
admissible to a Minister will be Rs. 30. So it is
less by Rs. 18 65. In the case of journey from
Delhi to Calcutta, the distance is 1,441 kms.
and the time taken is one day and 10 hours.

SHRI BHUPESH GUPTA: Do they
travel by trafn?
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SHRI YOGENDRA MAKWANA: Yes I
travel by train. The incidental charges are Rs.
50.40 and if we calculate the DA. it comes to
Rs. 45. So there is a deduction of Rs. 5.40. In
this way the D.A. will be lesser than the
incidental charges and, therefore, there is no
financial implication. As I have said in the
beginning, it is a very simple Resolution and I
have brought it because under the statute,
under section 11(2) of the Ministers' Salaries
and Allowances Act of 1952, it requires it to

be placed before both the Houses of

Parliament and adopted by both of them. I
hope the Members will adopt it.
The question was proposed.

SHRI BHUPESH GUPTA: Sir, thi small
mercy we can certainly do. But I want to make
one or two observations. It will not be in a
very great or serious way. He has given some
figures. But, as far as I know—I have no
objection, to this kind of thing being passed;
you will get it passed here; no difficulty—our
Ministers hardly travel by trains. He says he
does. That is very good. But rarely do I see
them travelling by trains. Most of them, rather,
all of them, travel by planes. How does it work
out when travelling by plane? Two days
become two hours. How does it work out
then?. 1 do not know. That part you have not
given. What will the incidental charges be
when one, shall we say, travels from here to
Madras by air? These are small things. But in
the case of the MinisTers and other public men
occupying such positions, many such things
are important. After all, in our Budget of
thousands of crores of rupees this is just
attracts  public  opinion and nothing
nevertheless, sometimes this comment.

Recently, Sir, I was shocked to see that the
Members of Parliament were trying to get
their salaries increased, their wages increased,
and I am glad that the Prime Minister has
turned down their suggestion. They wanted to
increase it to Rs. 2,000 or so and the daily
allowance from Rs, 51—you

Treatment and other

Privileges) Amdt. Hules, iyoU would not get
that thing, Sir—to Rs. 151 three times. I do
not know. But it has been killed. Good
thing.

But, as far as our Ministers are concerned,
one or two observations I want to make since
we have got a chance. We do not get the
Ministers on that point; we get {hem on many
other points.

Sir, it seems thai some of them, for their
residential purposes, never cease to be
Ministers. When they cease to be Ministers,
they live in the same houses with the same
outfit, in the same way. This is .a very
demoralising example. If they cease to be
Ministers, their duty should be, as soon as
possible, in the prescribed time, to get out of
that house and vacant it in the public interests.
The standard should be set. I am not the sort of
a person who would like to quarrel over such
small matters. But this has become the talk of
the town. I have known that the Ministers
would never vacate their houses. When they
are not Ministers, I do not know where they
get the money from. Perhaps when they were
Ministers their going was very good to
compensate for the losses when they are out of
office. Whatever it may be, the spectacle is not
very edifying. This is one thing I should say.

Secondly, Sir, many of the Ministers do
this. At the personal level I have nothing
against them. Therefore, nobody should take it
and I would be very much hurt myself if
anybody took it to heart and thought that I was
hurting any individual. But ostentatious-ness
is growing among some Ministers.

The other day I brought it to your notice—T
could have brought the picture also had I known
that you would come—that the Chief Minister of
Andhra Pradesh uses the Mercedes Benz costing
six lakhs of rupees. I am sure they never use it; [
do not see such things here. You are the Deputy
Chairman, Sir. You use a Hindustan car. All of
us, most of us,
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do so. I do not have a car. I have a party car
which [ occasionally use. They use a
Hindustan car. Why is a foreign-made
Mercedes Benz costing six lakhs of rupees
required for the locomotion of Mr. Gundu
Rao, the Chief Minister of Karnataka? 1
cannot understand.

SHRI M. KALYANASUNDARAM (Tamil
Nadu): It is because he is Gundu Rao.

SHRI BHUPESH GUPTA: No.

Sir, I find that many Ministers use the
furniture at far above their scale. They have
got a provision of Rs. 30,000 or so for the
furniture, I am told. But some of them are not
satisfied with that. I do not know whether
they eat the furniture or not. But some of them
have furniture worth lakhs, apart from the
presents they get. These are not good.

Some Ministers' houses, if you enter, you
would not know whether you have entered the
house of a Sheikh of Arabia or that of ,
Minister of the Government of India. I
remember, many people used to say that when
one goes to Kuwait and other places in the
Gulf States and enter such houses, one would
be dazzled by the furniture. Here it happens. I
think it is not very good because people go to
them, and they get a very wrong impression
about them.

Look at Mr. Makwana. He is like a
Congress volunteer. I like him. It is a very
good. But if he lives in a house so furnished—
I am not saying he is living like that; far from
it; I am not at all making an insinuation—then
how would it look? This is why I say that this
thing should be a little considered. This we
ungrudingly sanction. It is a small thing. But |
think there should be a code of conduct
formulated for the Cabinet Ministers,
Ministers of State and other Ministers as to
how they should live because their private
We, to some extent, touches our public
life  also.
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That is why it is very very important that they
should live a simple life and they should set an
example before the nation, if not of austerity, at
least of simple living, and they should not
take any extra advantage in many matters,
as some of them do. Sir, as far as housing
and other things are concerned, I have already
said. I think he look into it. You go into this
question and set things right. It will be good for
the Government. Whether I am in the
Opposition or in the  Government, after all,
it is the Government of our
country. I would like our Government to
project itself in such matters which are
non-party matters in such a manner as wo
aid represent the best traditions of our country.
We swear by Gandhiji. If I had my way, I
would have hung a portrait of Mahatma
Gandhi in every Minister's house with some °f
his utterances given below so that people
who go there see what Gandhiji used
to say about living and then judge how the
Ministers are living. Sir, it would be a good
thing. Therefore, this isallthatl  have to
say. Thank you very much. I am sure Mr.
Advani would like to say something.

MR. DEPUTY CHAIRMAN: There are
many others. Mr. Dhabe.

SHRI S. W. DHABE (Mabharash-1ra): Mr.
Deputy Chairman, Sir, this resolution has
been brought in pursuance of the provisions
of the Act of 1952 for approval of the
changes, in certain rates of daily allowance
and incidental charges. The reason given is
the  Third Pay  Commission. The
recommendations of the Third Pay
Commission are known to have come into
force five or six years back. 1 do not know
why such an amendment has been brought at
such a late stage after such a long period.

Sir, there are two or three things which I
would like to mention at this stage. It has
been taken for gran-
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[Shri S. W. Dhabe] ted in our country that
the Minister's position is not a place for
service, as Mr. Bhupesh Gupta wants it to be,
but a place for power and affluence. He
rightly said about the expenditure on
extension of bungalows, and on furnishing
them. The telephone bills and other things
there. So many items of expenditure are there.
During the Janata Government, there was a
rule that all Ministers should travel by first
class in trains, and some Ministers used to
travel by first class. I do not see nowadays
any Minister travelling by first class. They
travel by the air-conditioned class and the fare
for it is much more than the plane fare. From
Delhi to Bombay the charge for the air-
conditioned class in the train is more' than the
plane charge. And I have yet to see a Minister
travelling by first class or second class three-
tier. The institution of Minister is being
looked upon as a place o' wealth and afflu-
ence. And the Minister's culture is called the
five-star culture in many parts of the country.
All meetings are held in five-star hotels. In
Bombay, when they want to meet not only big
businessmen but even ordinary men, they
want to have the meeting in Taj Hotel. Big
lunches are given there. God knows who pays
all the bills.

SHRI BHUPESH GUPTA: God knows?
You know.

STXRI S. W. DHABE: I do not know. I am
asking the Minister. He might be knowing.
Secondly, Government houses are used by
Ministers for political purposes, for holding
party meetings. Not only that. A large number
of people are fed there and some contractors
are required to pay the bills. Some of the
Ministers do not pay the bills at all. Their
bills ha\we to be paid by somebody else.
Therefore, it was sureested that w'len one
becomes a Minister
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one must make a declaration of one's assets
and again when one ceases to be a Minister,
one must make a declaration of one's
assets.. ..

SHRI BHUPESH GUPTA: I must inform
you when Mr. Mohan Dharia became a
Minister, he sent for us, he sent for me and
others, and make before us a complete
statement of his assets.

SHRI S. W. DHABE: I know that.
Therefore, if that practice is followed,
people's confidence in the Ministers will be
restored, that Ministers really are servants of
the pubic and not what they are accused of
being.

The Lokpal Bill was approved by the Joint
Committee. It was meant for curbing
corruption in high places, including the Prime
Minister. I request that the Lokpal Bill should
be reintroduced in Parliament and passed so
that it will create confidence in the people
thai; these institutions are above corruption,
that corruption does not take place in these
institutions.

Lastly, talking of austerity and other
things, we have become a laughing stock
nowadays. If really austerity is to be brought,
austerity must start at the top, from the Prime
Minister and Ministers downwards, the
Government servants and then to the public.
Therefore, great responsibility lies on the
Prime Minister and other Ministers for
making our democracy really successful;
ministerial positions should set an example of
austerity, it should appear that they are meant
only for the service of the people. Ministers
should set an example by actions not by
precept; lhey should exhibit what an ideal
way of austerity is. Our democracy is really
eroded by a political system which is based
on corruption. We want money from rich
people for fighting elections. Therefore,
when
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naturally cannot escape. They have to pay
back to those persons from whom they had
received money for fighting elections by way
of licences etc. Therefore, in order to streng-
then our democracy, it is very ne. cessary that
Ministers must set an example first; then
alone can our democracy sustain. If it is to
become self-reliant; there should be a self-
reliant political system. Unless our poitical
party system is improved, so far as financial
matters are concerned, I think any number of
these rules and regulations are not going to
help' us in any way. I would repeat therefore
that what Mr. Mohan Dharia had done should
be followed in practice by every Minister so
that people come to repose confidence in the
Government and Institutions of Ministers.
The Ministers should abandon this five-star
culture, they should abandon holding
meetings and celebrations in Five Star hotels
like the Taj Mahal or other big hotels. ..

SHRI BHUPESH GUPTA: There is
another important thing. First thej'- fix a
political programme. Then they make a little
official programme and go there on
Government money and do all the
propaganda...  (Interruptions by  Shri
Ramanand Yadav).

SHRI S. W. DHABE: Mr. Ramanand
Yadav is not a Minister. Why should be
worried? I am only saying that Ministers of
any political party should not use their tours
for political purposes. First political meetings
are settled. Then officers are asked to arrange
some official function or the other, some
foundation-stone  laying, some official
ceremony. And they go there on Government
money and do their party propaganda. So this
Act of 1952 should be revised suitably. There
are many anomalies in the Act as it stands. [
find there is a definition of family in the Act.
It says that a particular
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privilege is available if there is only one wife;
if there is a second wife, it will not be
available. What do you conclude from it?
Therefore, this 1952 Act should be
thoroughly revised and improved. The
Government must attach great importance to
austerity in public life. Unless there is
austerity in public life and personal life of
Ministers and unless their assets are declared
both at the time of assuming the office and at
the time of relinquishing the office, I do not
think these rules and regulations will improve
the things. I have nothing more to add. I
would request the Minister to consider all
these aspects very seriously so that our
democracy becomes a sustaining democracy.
With these words I conclude.
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A aqr & ox Fomrma g,
(Interruptions)
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¥ ITTFL AT FL AT wTd §

SHRI BHUPESH GUPTA: You have got a
communications Minister who went to Calcutta
to set right the telephones there. But h. did
exactly the opposite thing. He delivered o
lecture On Marxism.
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(Interruptions)

SHRI BHUPESH GUPTA; I am not saying
that. You did not hear me. I never said that he
should not. When he went to Calcutta on
Government expense for setting right the
telephones there, he told the people of Calcutta:
"If you are not satisfied with the telephones,
return them to the Telephone Department.". Well,
I know it. My dear friend, why don't you listen to
me a little? He went there and delivered a lecture
against Marxism. Why on Government money
should this be done? Why on AICC(I) money or
funds he could not be sent there? That i, the
point?
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ofaF @ TP 1 AT AT HFT @I QT
A A R S  ag
gt wgr fo Tow w/F wIm afex
T@E  WiF: AT w@ wifgo
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o7 qE T A K72 TVT 36 57 747
T IHE CHTIETWT 1 15 9" &9
SETTI AT £ 9% W9 TF O W7
Maw & fFgad Aiv fy 17 7zd 3w
Tlad § af @ Fashi o 2 1

TH % EIGETiE IFRREA T
f‘

“Travel in a reserved compartment’’,
A Minister
reserved compartment on reguisition

when travelling in a

shall he entitled without payment to
accommodation for two personal ser-
vants and lp draw daily allowance
in accordance with the provisions gof
rule 17.7

o7 %3 At N TINF T A
ug WY 3°° 44 e % 7 frw
§ wrun, ®% fao w0 | faw TR &
foqn % for T d | ® 17 FAT-
faw safy 7 fod &7 § 91 ¥ fomg
1z SHaedT 97 AFET 37 99y T aTqT
1 w§ § 95 faug § § Avaar =gar
z@ a1q 1 FqdEnwa fHar 9T o
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“The Me-
dical Treatment and other Privileges)
1080, has been
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(Iriterruptions)
( Interruplions)

ot weeTa T R 7

ot TR HEFATHLAR ;9B A if-
AT AHATNT ATET & & 17 & 1 79
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1 A%AT 8 T 99T faqa § FEearar
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farar arm 8—10 ¥9F 21 @wdT & FAHT
65 &4q w1 faer f&TF &1, AT & AT
AT A F A TR @ 18T
ag @t & fa aeare 7 At Agray w1
I T AT G 4T g1 qig, 9g
7T & 3 A14r 137 #0710 HIT AT
aT< AE T4 fFgT I (g 17 T
FH T S4TA A AT, THTAETE (97 F1fgT,
el Wy F 77 § 39 97=q 77 faLw
FUT I

jTh,  Vice-Chairman  (Shri  Dinesh

Gaslwami) in the Chair.)

SHRI A. P. JANARDHANAM (Tamil
Nadu): Mr. Deputy Chairman, Sir, we do not
grudge rectifying this anomaly or even
paying' more for the Ministers, but we will all
urge them to give attention to the priorities.
In a country teeming with poverty, where
empty bellies and full cradles are th, rule,
they should first devote their attention to
providing basic amenities. Water, food, cloth,
shelter, security—these are the crying needs
of this sub-continent. Let the Ministers
concentrate on the dynamics of nation
building than on a few political party
purposes. At least for the duration of the
tenure of their Ministries let them rise above
narrow party grooves, and only when they
rise above them can they become a
statesman-class. It is excellent to possess a
giant spirit, but it is tyrannous to use it like a
giant. They have to be fair, more than fair, to
the Opposition. Democracy is a
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costly form of Government and we have to
bear the cost. We bear the cost because
democracy is preferable to the authoritarian
form of Government. I urge the Ministers to
think of the next generation and not of the
next elections. I urge upon the Ministers to
just suppress the idea of pocketing the whole
of India for the Indira Congress. Let them be
away from that temptation. I know the
temptation will be very strong. I know of
Ministers who think they can bring down
Governments, who think they can dismiss
Governments. But they have learnt a bitter
lesson in Tamil Nadu. They may think that by
talking of throwing the Government into the
Bay of Bengal, at least hurling threats like
that and by encouraging thi; and that, they
can bring discredit to other Governments and
make them unpopular and all that but that is
dynamiting the fede ral structure. Let them
remember that by these things they are simply
tossing themselves into the waste-paper-
basket of history. An elected Government has
to be removed at the polls and not on the
streets. If the Ministers remember all these
things, if they trust the common people, if
they become the champions of the
under.dogs, I do not grudge any amount of
money being paid to them. We also cry for
raising our salaries, because Bhupesh Gupta
is wedded to the Rajya Sabha, he has no
spouse, he has no children. There are poor
MPs like us. I am a very simple MP. I find it
hard to maintain two establishments, one at
Madras and the other here for our secretarial
requirements and other things. Keep Us
above board, above temptation. Otherwise,
with Aya Rams and Gaya Rams and all sorts
of dirty things, nothing can be done.
Everybody should be kept at a decent level.
Then alone will democracy work. Let the
Ministers remember all these things. I
beseech them. I know the shining examples
of very_ good Minis-
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ters. Ican name Mr. Madhu Dan-davate
of the Janata Party.

SHRI KALYAN ROY: Makwana is not
bad.

SHRI A. P. JANARDHANAM: He is not
bad. I reciprocate your compliments. Achyuta
Menon of Kerala and EMS Namboodiripad
used to take tiffin-carrier meals. I know of the
shining examples of Ministers who are very
devoted men. They are there in each party.
There are creators and professionals in every
party. Even after thirty years of eur freedom,
we have not shed the ostentatious ways.
Sometimes a Minister is very good, but hig
wife, his son or his daughter or his daughter-
in-law do the mischief and they bring tragedy
to him. Well I know of many instances. I
cannot adumbrate all those things. But I can
show the shining examples of our statesmen.
The late Anna refused to liv, in a house
especially built for him when he became a
very sad victim of cancer. And MGR earned
millions somewhere else, but now he is stick-
ing to his inostentatious living with Rs. 1000.
I have great pride in adum-berating the names
of ex.. Ministers. They are there in every
party. They ar. fine people. This country has
wasted much time. Let us put ourselves to
nation-building. Look at China. In 1949, they
were nowhere. In 2000 A. D. they will be a
Super Power. Look at Japan and Germany.
They were in a shambles, but now they are
risen. We are going backward and backward.
We go tack to the ox-cart age. When will we
go to the jet age? Let the Ministers get what
they want, but let them keep the common men
in view" and set priorities for them.

Thank you.

SHRI YOGENDRA  MAKWANA: Sir,
I am sorry that certain points
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raised by the hon. Members were quite
irrelevant, and 1 do not know whether they
deserve some replies to be given or not.
(Interruptions). 1 think they have not
understood what the resolution is and what
the rules governing the salaries and al-
lowances of the Ministers are. I have made it
clear in my introductory speech. When I
spoke first, I gave all the details. I gave the
calculation of the different journeys, and that
also ha\ e not been taken into consideration or
have not been studied by the .'ion. Members.
Also, it is most unfortunate that many points
which 1 have replied to in the Lok Sabha and
which the hon. Members have read in the
newspapers, have been reiterated here without
ryhme or reason.

SHRI MANUBHAI PATEL; All the points
are not published in the news papers.

SURI YOGENDRA MAKWANA: ! 1
in the newspapers. (Interruptions). Even
then and if they are not there, 1 will

reply.

The hon. Member, Shri Bbupesh Gupta,
raised the question about the incidental
charges of the journeys undertaken by air. Sir,
1 gave three examples of the rail journey.
Again I will give three examples of the air
journey. From Delhi to Madras it takes 2
hours and 35 minutes, and the incidental
charges at the rate of one-fifth of the air-fare
limited to the maximum of Rs. 10 only, will
be Rs. 3.15 p, instead of Rs. 10. Rs. 10 was
the maximum; But now it will become Rs.
3.15 p. Delhi to Bombay, 1 hour and 40
minutes. There also it is Rs. 10. It will come t,
Rs. 2.10 P; And Delhi to Calcutta, 2 hours.
There also it is Rs. 10. It will come t, Rs. 2.50
P. So, in the case of the air journey as well as
in the case of the rail journey it will come to a
lesser amount.
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Sir, Mr. Dhabe spoke on certain things,
particularly about the misuse of the
Government house. I do not know which
Minister has misused the Government house.
Certainly, the Ministers use the houses where
they live. It is a Government house. But what
is the misuse? I do not understand. All th,
Ministers are politicians. So. in their houses
political activity will be done. Whether it is a
misuse, I do not know. But I dp remember the
former hon. Prime Minister of the country
misusing the Gujarat Vidyapeeth, of which
Prof. Parikh is...

PROF. RAMLAL PARIKH (Gujarat): He
is the Chancellor of the University.
(Interruptions) D.o not make a reference
without facts. (Interruptions).

SHRI YOGENDRA MAKWANA: All his
political activity started from the Gujarat
Vidyapeeth (Interrup. lions).

PROF. RAMLAL PARIKH: I have an
objection. Sir, on a point of clarification.
(Interruptions).

SHRI MANUBHAI PATEL: It is an
educational institution. He was the
Chancellor, (interruptions).

SHRI YOGENDRA MAKWANA: Sir, it
gets grants from th, Government, and it was
totally the Government money that was being
used. (Interruptions).

PROF. RAMLAL PARIKH: Give me half
a minute. (Interruptions).

SHRI YOGENDRA MAKWANA: And
the hon. Member; of the same party...
(Interruptions).

SHRI MANUBHAI PATEL: It is
politically motivate. (Interruptions). Is this
the Minister speaking? Is this the Home
Minister of the country speaking, going to
this level?  (Interruptions).

845RS-12
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SHRI YOGENDRA MAKWANA: I fail to
understand which houses of th, Government
the Ministers are j misusing. On the contrary,
his leader, Mr. Moraji Desai misused his
position, it was take, up in this House, and a
resolution was passed.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Mr. Mak-wana, just a minute.
Prof. Parikh, are you raising a point of order'
Mr. i Makwana, he is raising a point of order.

PROF. RAMLAL PARIKH: Here the
question is of the Ministers making use of their
houses. The question is nowhere related to the
University. It wa, not at all relevant to this. Sir.
it should have been “topped forthwith by the
Chair because the question was totally
unrelated, irrelevant, malicious and motivated.
Therefore, Sir, the point is very clear. He has
raised the point. I never expected Mr.
Makwana to do this at least. But when he hag
raised the point, he must know that Mr.
Morarji Desai, the former Prime Minister, hag
been Chancellor of the Vidyapeeth for two
decades and he is entitled to stay in the
Vidyapeeth. And when he stays in the
Vidyapeeth, guest house, it is for him to
determine what activities to do or not to do.
(Interruptions). When anybody stays in a
circuit house, when anybody stays in the Raj
Bhavan, do you tell him what activities he
should do and what he should not do? You do
not prohibit one's personal activities in a guest
house. (Interruptions). I am sorry thj; question
has been raised and I strongly protest against
this kind of malicious political motivation.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): So far as the point of order is
concerned, if an hon. Member raises a matter
which is irrelevant, the Minister has a right to
reply to it. I cannot rule it out as irrelevant. On
the other question, the Minister made certain
allegations
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arid Mr. Parikh, rising on a point of
order, has replied to them. Both of them
are there on the record. So I would
request the Minister to leave it at that.
(Interruptions). Both will remain on the
record; your version is ther. and his
version is there. I have permitted both
versions to go o, the record.

SHRI YOGENDRA MAKWANA:
Thank you, Sir. I jever meant to malign
anybody. Because the hon. Member Was
irresponsible in speaking and niany
allegations were made against the
Ministers, therefore, I could not restrain
myself and I had to place the facts on
record.

THE  VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Mr. Mak-wana..
that is an occupational hazard which you
shall have to face. Therefore, bear with
it.

SHRI YOGENDRA MAKWANA:
May I remind those who were talking
about avsterity whether this austerity was
maintained by their Ministers? Of course,
the austerity standard which i prescribed
by the Government is maintained by the
present Ministers. Nobody has exceeded
it. But in the Janata Ministry, what was
th, position? Mr. Fernandes and Mr.
Rajnarai, were quarrelling for a bigger
house, and they did not occupy the
houses which were allotted to them
because they wanted a bigger house. For
furniture also there was a quarrel. Now,
the same people are advising us, and that,
too, on what account? (Interruptions) .

SHRI NARASINGHA  PRASAD
NANDA (Orissa): Sir, Mr. "l1habe raised
a question about th, five-star hotel
culture. Th, hon. Minister should react to
it and say what this culture is. Mr. Dhabe
raised a question regarding the five-star
hotel culture. What is that?
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SHRI YOGENDRA MAKWANA:
Not only he, but there are many other
Members who said about austerity.
Therefore. | referred to it. Shri
Nageshwar Prasad Shabhi...

SHRI KALPNATH RALI: On a point of
order. Sir, they have said that the Janata
Government Ministers had submitted
their assets and liabilities to the
Government. Is it a fact?

THE  VICE-CHAIRMAN
DINESH GOSWAMI):
point of order.

(SHRI
There is no j

SHRI YOGENDRA MAKWANA: Sir,
the hon. Member, Shri Nagesh.

I war Prasad Shahi raised many issues.
He said about the criterion of two
servants. Sir, this criterion of two servants
came from the Governor-General's
Council. Previously a member of the
Executive Council of the Governor-
General was entitled to 10 servants under
supplementary rule 9. Now the rule; were
made applicable to the Ministers after in-
dependence, and the number of servants
was reduced from 10 to 2. But, Sir, these
two servants are taken when they are
travelling by a saloon. If they are
travelling i, a saloon, there will be
no extra expenditure. In other cases it is
linked with rule 8(2). The facility for
carrying two personal servants is give,
only when a Minister travels in a saloon
or an extension carriage under rule 8(2) or
in a reserved compartment by requisition
under rule 9(1), which does not
involve ixtra expenditure,
because in any case there is more

than one berth and the servant whom
they carry will  occupy th, other
berth which is extra.

SHRI MANUBHAI PATEL: Where is
the saloon... (interruptions).

SHRI YOGENDRA MAKWANA: No
saloon is there, but this is there in the
rules.
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SHRI MANUBHAI PATEL: No Minister
travels in a saloon. (Interruptions).

SHRI YOGENDRA MAKWANA: This is
under the rules. When there is a saloon or
reserved compartment or anything, then they
are entitled to carry with them two servants
and one of them is always a Class [V servant.
That is, Class IV servants. So far as I
remember i have never taken any servant with
me. And I do not think any other Minister has
ever carried a servant with him because his PA
who accompanies him looks after everything;
he carries almost all the flies and everything.
So nobody i taken. Then the honourable
Member raised the question of electricity and
water charges. A Minister is allowed only up
to Rs. 200/-. Over and above this limit of Rs.
200/. the Minister concerned has to pay th, bill
himself. Shri Gupta said that Rs. 30000 are
incurred on each Minister every month...

SHRI BHUPESH GUPTA: No, I didn't
say that.

SHRI YOGENDRA MAKAWANA: Not
you, it is Mr. Ram Lakhan Gupta. He said that
Rs. 301)00 are spent on a Minister in a month.
I do not understand how he calculated that
figure. I will be happy if he conies to me and
shows me his calculations so that I can advis,
the Minisers to reduce it...

SHRI MANUBHAI pATEL: How will a
Cabinet Minister accept the advice of a
Minister of State?

SHRI YOGENDRA MAKWANA: Then
he said sons, daughters and sons-in-law of
Ministers are employed as PAs. The same
thing was said in the other House. I explained
ther, that those who are educated, those who
are qualified may be employed somewhere
under legal provisions, by legal means. But
what
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about th. illegal means which Mr. Kanti
Desai committed and on which a Resolution
in this House...

SHRI MANUBHAI PATEL: Mr. Vice-
Chairman, it will not be proper to discuss
about somebody who is not able to answer
here. Suppose, v. hen the Minister goes to this
level, somebody makes an irresponsible
charge about Mr. Rajiv Gandhi or the late Mr.
San jay Gandhi, what will be the shape of
discussion here? Does that invite air this
allegation? Is it proper on hig part?

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Mr. Makwana, you are entitled
to give your reply i, th, wa, you like an”
unless it comes within the purview of Parlia-
mentary rules and regulations I cannot help it.
But I think this is a subject in which much
heat should not be generated. I would request
you to avoid topics where heat is generated
and particularly this is a subject which the
House had discussed at length on earlier
occasions. ..

SHRI MANUBHAI PATEL: Mr. Rajiv
Gandhi has retained the house used by the
late Mr. Sanjay Gandhi whereas Mr. Kanti
Desai and Mr. Morarji Desai hav, already left
Delhi, not to talk of a Government house. Do
you want a discussion on this?

SHRI HARI SHANKAR BHA-BHRA; On
a point of order, Sir. If one honourable
Member goes astray and makes certain
irrelevant charges, is it fair that a Minister
also is allowed to go astray and equally make
such wild charge, which are not permitted? I
want your ruling cn this, whether a Minister
also will be permitted t, do the same.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): The ruling is very simple...

SHRI BHUPESH GUPTA: Before ! you
give your ruling, please let me . say on, thijig.
When I spoke— generally I am a serious
person—I
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thought this Resolution was indeed a comic
Resolution it ig a caricature of all this and I
thought we should speak in a comic way. But
now I find it has developed into a great
tragedy. 1 hoped w,. could make fun of it;
either side we could make fun of it.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Mr- Bhupesh Gupta, one thing
appears from the discussion, that you are the
best person to become a Minister because in
that case there will be no allegations. Now I
would request the honourable Minister to
avoid all controversies and let us finish this
subject as quickly as possible.

SHRI YOGENDRA MAKWANA: I never
meant it, as has been rightly pointed out by th,
honourable Shri Bhupesh Gupta. Because
they referred to it, I had to refer to it; other -1
was not going to refer to it. In the beginning I
had already said this was a very simple
Resolution. It seeks to regularise and approve
rules which are framed and placed before the
House. As I said, rule 9(2) in particular and
rule; 10, 13, 17, 24 and 25 which are of
similar nature are sought to be approved by
this Resolution. As i said in the beginning,
there is no financial implication; on the
contrary, I gave examples of different
journeys undertaken from Delhi to different
cities. Trie amount will be much less than the
actual incidental charge at the rate of 35 naya
paise.

So, Sir, thig Resolution is very simpl. and I
hope it will be passed and approved.

THE VICE-CHAIRMAN (SHRI, DINESH
GOSWAMI): The question is:

"This Houre approves the draft Ministers'
(Allowances, Medical Treatment and other
Privileges) Amendment Rules, 1980
framed under sub-section (1) of section 11
of the Salaries and Allowances of Ministers
Act, 1952 (58 of 1952)
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and Jaid on the Table of the Rajya Sabha
on 19-6-1930."

The motion was adopted.

THE INTER-STATE WAETR DIS-
PUTES (AMENDMENT) Bill, 1980.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI).: Let us now take up the Inter-
State Water Disputes (Amendment) Bill,
1980. I ask for the co-operation of th, Mem-
bers, i have before me 8 speakers. If each
speaker can limit his speech to te, minutes,
we will be able to finish this on time.

The Minister.

THE MINISTER OF IRRIGATION (SHRI
KEDAR PANDE): Sir, T beg to move:

"That the Bill further to amend the Inter-
State Water Disputes Act, 1956, as passed
by the Lok Sabha, be taken into
consideration."”

This Bill was passed by the Lok Sabha on
12-6-1980 and is now before this House. I
would like to state a few words with regard to
this Bill, particularly it; aims and objects.

The Narmada Water Disputes Tribunal was
constituted in the year 1969 under section 4 of
the Inter-State Water Disputes Act, 1956, for
adjudication of the water disputes relating to
the river Narmada and the river valley thereof
between the States, of Gujarat, Maharashtra,
Madhya Pradesh and Rajasthan. This was
don, in October, 1969. The Tribunal gave its
report in August 1978. As provided under the
Act, the Central Government and the party
State Governments made further references to
th, Tribunal. After considering these
references, the Tribunal forwarded its to the
Central Government on 'he 7th December
1979...
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